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CENTRt 	IvNISTFTIvE TRIBUNAL 
• 	GUWAPiTIBENCH0 

Appiectibn No. /2CQI 

•App1 	art() 	:. 

Repokdnt(5) - 	TTcaAo 

Ad\i&cat foY 'the Ipii ant :  

dvoc
H
te for the Respond ant 

- 	 LfJN1 	'v'4 

Notes the Tribunal  j 	at e 0d pfttheRlstr 

I 

dos 	e1 
f21.12.01 	

List on 	8.1.2002 for order. 
' 50!- 

(C 
Registraf MemD 	 a1rman 

mb 
) 8.1.02 Respondents are yet t0 	rile reply. 

aa in on 23.1 .2002 	for admjsajn 0  
I 

Member 	 Vhajrman I 
mb 

28102 fleard M r.R.Dutta, 	learned counsel 

for the applicant and also 11r.S.Sarna, 
• 	 T 	,:.0 

learned counsel appearing on behalf of' 

1Mr.B.K.Sharma, 	learned Rly. 	counsel. 

I 
The application is admitted. Call 

0  

for the records. 
0, 1  

List on 26.2.2002 	for order. 

I ttmber 	 Iice—Chairman 

mb 

• •00.0 

0 
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26.2,02 	List on 1.4,2002 to enablii ..  
the respondents to file written state-
meat. 

Member 	 Vice- Chairman 
mb 

1.4.02. 	At the request of Mr. S.Saa, 
learned counsel for the Respondents four 
weaks ti me Is allowed to the Respondents 

VIII 1;U14 	 to tile writtenstatemel%t. 

List on 2.5.2002 for orders. 

ck~ 
/ 

Member 
mb 

2 5 • 02 	NO written statenent so far 
Lo 	 filed, List on 24.5.02 to -enable--the - 

respondents to file iritten gtatnint, 

 Member 	 Vj a'__ 

lie 

24.5.02 	List on 21.6,2002 to enable the 
Respondents to Pile written statement as 

\tW 	 prayed by Mr. S,Sarma, learned counsel 
. 	 for the Respondents. 

- 	

; 

1iceu'Chairman 
mb 

.21.6,2002 	No written statement is forthcomj- 
ng..Mr. S.Sarma, learned counsel For the 
respondents again prayed for time to Pile 
written statement. List on 19.7,200 

jtW 	 for written statement. No further 
'time 	will be granted for written stat 
em eat. 

Member 	 VicaChaj rmn 
mb 



O.A. 474/2001 

NOt es of the R1StY[ Date 
 

Order of the Tribunal 

19.7,02 
Desjte opportunity granted the 

Responden5 did not 	Pile any written 
statement. 	By order dated 21,5,2002 9 	the Respondents 

were gnted last opportunity 
4 	 .. for filiag written statement. In the 

circumstance s , 	the case shall now be 
postsd for hearing on 21.9,2002. 

• 

——;-7- ; I 
I ,  Member. 	

VjceauiChajrman 
mb 

• 
I 

r 3 	$ 	
'U•T, 

• 7f 	0~- W 
A 

1 • 

I  

I 

- 1 
•; 

j - 

1 :10.9.02 Heard 	r..utta learned coUnsel 
for the applicant and also 	r..Sarrna 

VUA learned counsel Eor the responente. 

The respondents are yet to file written 

statcmont though t ime ws granted. We 
I  have already granted numerous timc. The 

10 02 matter be posted for hearing on . 	 . 

4 

t.  

r 

r 
4. 

un 

1.10.02 

vIce-Chairman 

Heard )lr.R Dutta learned counsel 
for the applicant 'and also Mr.S.arma 

learned counsel for the respondents at 
length. Mr.Sarma learned 'counsel may 
produce the relevant 'records by 4.1002.w 

1* 

Menber 	 • 	 Vio.—hairman 
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4.10.02 
iiearing concluded. The Respon- 

• 

dents was allowed to produce records 

in support of their plea. No such 
1 record 	pkddec4LJst on 9 • 10.O2 for 

Member 	-'--'-- 

. B.9.2 Judgement delivered in open cburt, 
kept in separate sheets. The applicati on  

/- 	c 2 	
/ 

is al1oue 	in tes of the order. No order 
as to costs. 
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ernber 	 Vicea..Chajrwaa 
- mb 
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CiN'i L-<d i.uMI1'J I 3T k-tf I\Jn 1 RIij JiAL 
GUvhL-L I 	1JCh 

,2PQ]a•e 

:ShriNarayanBrahma 

Mr.R.Dutta. 	 VOCT FOR THk APPLICAIZECIS  

ion of In 5PONNT(S) 

UVUCL FOR Txii 

HON 	MR JUSTICE D.N.CHOWDHURY, VICE CHIRMN. 

ThJ' ON3L MR.K.K.SHARM1L, ADMINISTRATIVE MEMBER. 

ij Whether Reporters o local papers may be allowed to see 
the judgmsnt 

2. 	To be referred to the Reporter or not ?
fl 

3 
	

Whether their Lordships wish to see the fair copy of the 
judgment ? 

Ey 
	

1hether the judgment is to be circulated to the other 
Benches 

Judgment delivered by Hon'ble Vice Chairman. 



CENTRAL ADMINISTRATIVE TRIBUN7L, GUWHATI BENCH. 

Original Application No.474 of 2001. 

Date of Order : This the 	+ f Day of October, 2002. 
THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHURMN. 

Shri Narayan Brahma 
S/o Late D.N.Brahma, residing in Rly. 
Bungalow No.42A Adarsha Colony 
Maligaon, Guwahati-il. 	 . . . . applicant. 

By Adocate Mr.R.Dutta. 

- Versus - 

The Union of India,represented 
through the General Manager, N.F.Rly. 
Maligaon, Guwahati,781011 

The General Manager, N.F.Railway, 
Maligaon, Guwahati-781011. 

3.' The Chief Personnel Officer, N.F.Rly, 
Maligaon, Guwahati 781011. 

The Chierf Electrical Engineer, N.F. 
Railway, Maligaon, Guwahati-11,781011. 

The Deputy Chief Electrical Engineer, HQ 
N.F. Railway, Maligaon, Guwahati-li, 781011. 

. . . 	Respondents. 

By Advocate Mr. S.Sarma. 

CHOWDHURY J. ( V.C.) 

The legitimacy in the preparation of the 

confidential report for the year ending 31.3.2000 in 

respect of the applicant is the subject matter raised in 

this application. 

1. 	 The 	applicant 	is 	serving 	under 	the 

respondents and presently working as Divisional 

Electrical Engineer/con., N.F.Railway, Maligaon. While 

serving as such he was communicated with the following 

adverse remarks in the annual confidential report for the 

year ended 31.3.2000 vide memo No.EL/CON/20(0)/58 dated 

Contd./2 
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I 	29.5.2000.:- 

"Part 111(2) Task-relevant knowledge - 

Specific comments on 	(i) 	level 	of 
knowledge of functions 	(ii) 	related 
instuctions; and their application. 

'(i) Level of knowledge of function is 
not adequate. 

(ii) Understands the instructions but 
sincerity of application is lacking'. 

2. Please acknowledge receipt of this 
letter on the extra copy enclosed which 
should be returned to this office in a 
week's time and any representation against 
this should be made within a month from 
the date of receipt of this letter." 

On receipt of the aforementioned adverse remarks, the 

applicant submitted his representation before the 

authority on 14.6.2000, wherein he indicated that he 

handed over the charges of SEE/HQ on 28.4.1999 to Shri 

N.Sarkar. Thereafter he worked for 45 days in leave 

I  vacancy under DY.CEE/CON. After that he was either on 

leave or sick for whole year except for a few days worked 

at New Jalpaiguri. He also mentioned that he did not work 

more than 45 days under any officer during the year 

1999-2000. The applicant questioned the legitimacy of the 

action in recording the ACR. By memo dated 14.7.2000 the 

applicant was informed that the competent authority, on 

examination of his representation, was not inclined to 

I  change the remark. He was informed that his performance 

was judged by the Reporting officer based on the period 

he was on that working post. The applicant thereafter 

submitec3 further representations before the General 

Manager vide letter dated 7.11.2000 and 25.9.2001. In the 

representation dated 7.11.2000 the applicant cited the 

periods of working under CEE'S office, were he worked 

Contd./3 
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under the respective officers. According to the 

applicant, under no CEE's office he worked more than 28 

days. The applicant also contended that recording of ACR 

was partial and at any rate the adverse remark in ACR was 

done exparte without applying its mind. Failing to get 

appropriate remedy from the respondents the applicant 

moved this application before this Tribunal under section 

19 of the Administrative Tribunals 7ct, 1985. 

were 
Though opportunities Lgrantea, the respondents 

did not file any written statement. The matter was listed 

for hearing on 1.10.2002. Mr.S.Sarma, learned counsel 

appearing on behalf of the respondents prayed for time to 

file written statement. Already by order dated 10.9.2002 

the matter was posted for hearing. On ovef ãbt 

find any justification to adjourn the case. 

also 
We haveLheard  Mr.R.Dutta, learned counsel for 

the applicant at length. t the instance of Mr.S.Sàrma, 

learned counsel for the respondents, we allowed the 

respondents to submit the records by 4th October, 2002. 

The issue 	jEelates as 	to the fairness in 

action on the part of the respondents in performance 

appraisal of the applicant. ACR is a vital input in the 

career of an employee. It serves as an index of the 

officer's performance appraisal. ACRs are to be prepared 

with objectivity, impartiality and assessements are to be 

made fairly 	without 	prejudice, whatsoever with the 

Contd./4 
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highest sense of responsibility. In the Railway, the 

guidelines for preparation of confidential report are 

statutorily 	delineated 	in 	the 	Indian 	Railway 

Establishment Code Vol-I. The relevant provisions in 

Para 1607, 1608, 1609 are reproduced below :- 

16 06. 

1607. Confi3entia1 reports on gazetted 
railway servants must contain a full and 
frank appraisal of his work during the 
year, the traits of character whether 
pleasant or unpleasant, aptitude, 
personality and bearing, &c. which 
contribute to quality of his work as a 
gazetted railway servant and his fitness 
for shouldering larger executive and 
administrative responsibilities. The 
reports must not he confined merely to 
general marks and off hand impressions so 
brief and casual as to convey little or 
no real meaning and the assessment must 
be based on failure or excellence in the 
workd entrusted to the gazetted railway 
servant. 

1608. T gazetted railway servant shall 
not ordinarily be given an unfavourable 
confidential report before an opportunity 
has been taken, preferably at a personal 
interview or, if that is not practicable, 
by means of a personal letter pointing 
out to him the direction in which his 
work has been unsatisfactory or the 
faults of character or temperament, &c. 
which require to be remedied. The manner 
and method of conveying to the gazetted 
railway servant that his work needs 
improvement in certain directions must be 
such that the advice given and the 
warning or, censure administered, whether 
orally or in writing, shall, having 
regard to the temperament of the gazetted 
railway servant, be most beneficial to 
him. If, inspite of this, there is no 
appreciable improvement and an adverse 
confidential report has to be made, the 
facts on which the remarks are based 
should be clearly brought out. 

1609. 	As 	a 	general 	rule, 	in 	no 
circumstances, should a gazetted railway 
servant be kept in ignorance for any 
lenqth of time that his superiors, after 
sufficient experience of his work, are 

Contd./5 
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dissatisfied with him; where a warning 
might eradicate a particular fault, the 
advantages of prompt communication are 
obvious. On the other hand, the 
communication of any adverse remarks 
removed from their context is likely to 
give a misleading impression to the 
gazetted railway servant concerned.. The 
procedure detailed in rule 1610 should, 
therf ore, be followed. 

1610. 

We have already indicated in details as to 

the adverse remarks made against the applicant. 

Apparently the recording of ACR .1acked -  objectivity. 

The observations were made in a sweeping fashion. The 

observations 	are 	seemingly 	comprehensive 	and 

indiscriminative. The object of recording an ACR is to 

inculcate discipline, devotion of duty, honesty and 

integrity and to improve the excellence of the officer. 

It must specifically indicate the area of weakness 

where the applicant can bring improvement. It is not to 

be used as a vehicle of oppression. In the case of 

State Bank of India vs. Kashinath Kher reported in 

(1996) 8 SCC 762 the Hon'ble Supreme Court observes as 

follows :- 

	

"The 	matter 	officer 	should 	show 
objectively, 	impartiality 	and 	fair 
assessment without any prejudice 
whatsoever with the highest sense of 
responsibility alone to inculcate 
devotion to duty, honesty and integrity 
to improve excellence of the individual 
officer, Lest the officers get 
demoralis.ed which would be deleterious 
to the efficacy and ifficiency in public 
service, they should be written by a 
superior officer of high rank." 

The very object or recording adverse remarks 

is to assess the merit and competence of the officer 

Contd./6 
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and to give him the grading accordingly. Both the 

competent authority and the reviewing authority is to 

act objectively and fairly in assessing the character, 

integrity and performance of the officer concerned. The 

Hon'ble Supreme Court in the case of P.K.Shastri vs. 

State of M.P. and Others reported in (1999) 7 SCC 329 

held : - 

 The CRs of an officer are 

basically the performance appraisal 
of the said •officer and go to 
constitute vital service record in 
relation to his career advancement. 
Any adverse remark in the CRs can mar 
the entire career of that officer. 
Therefore, it is necessary that in 
the event of a remark being called 
for in the confidential records, the 
authority directing such remark must 
first come to the conclusion that the 
fact situation is such that it is 
imperative to make such remarks to 
set right the wrong committed by the 
officer concerned. A decision in this 
regard must be taken objectively 
after careful consideration of all 
the materials which are before the 
authority directing the remarks being 
entered in the CRS." 

This Bench in O.A.127/2002 disposed on 11.9.2002 in 

S.P.Singh Jadav vs. N.R.Roy & Others. made the 

following observations :- 

"Needless to state that the PCR is 
the document of significance, it 
offers primary and credential 
information on officer. It also 
carries essential datas for career 
advancement of officers. Such task is 
to be undertaken with high degree of 
responsibility. It is not to be used 
as a vehicle of punishment. It may 
also be mentioned that the report of 
the Investing officer need to go 
through differnent channels or 

Contd .17 
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different authorities and thereafter 
only 	cases 	are 	finalised. 	The 
comments must be made on objective 
assessment of the available 
materials. Such remarks must be 
founded upon facts and circumstances. 
It must be free from subjectivity, 
indiscriminate, over drawing sludgy 
comments will not come to assist the 
officer correct his errors sought to 
be remedied. An omnibus remarks of 
this fashion also deprives the 
Officer to assail the remark before 
the higher authority. . . . . . . 

Writing of the Confidential Report on 
the one hand provides the officer 
concerned to make up his deficiency 
and to inculcate discipline and 
the other is to improve the quality 
and excellence in efficiency of 
public servant. In recording ACR of 
an officer, the higher officer 
requires to show objectively." 

7. 	In the case in hand, the statutory rules 

which regualates the recording of the 7iCR, were not 

followed. Before giving unfavourable confidential 

report the concerned authority is to take the 
way of 

imcumbént into confidence either by La personal 

interview or by means of personal letter. Pointing 

out the directions in which the officer fultered it 

must preceed by a prior notice if despite such 

opportunity the officer faulters and that there is 

no appreciable improvement, inevitably the adverse 

remarks is to follow. None of the essential steps 

indicated in the rules were seemingly followed in the 

instant case. The applicant submitted his 

representation which was also not duly attended to 

and in a most casual fashion the said representation 

was turned down without assigning any reason. 

Contd./8 
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hi 

On consideration of all the aspects of the 

matter, we are of the opinion that the impugned 

adverse remarks recorded against the applicant for the 

year ending 31.3.2000 communicated vide order dated 

29.5.2000 as well as the communication rejecting the 

representation of the applicant vide memo dated 

14.7.2000 are liable to be set aside and accordingly 

the same are set aside and quashed. The impugned 

adverse remarks thus stands expunged. 

is 
The application/accordingly, allOwed. 

There shall, however, be no order as to costs. 

Vc. cç 
K.K.S 	 ( D.N.CHOWDHURY 

ADMINISTRATIVEMEMBR 	 VICE CHIRM\N 

/ 
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IN THE C 4 	1 	AL 

(An application U/s 19 of AT Act,3985 ) 

O.A. No.1- 4/2ool 

Shri N.Brahma 	..• Applicant 

Versus 

Union of India & Others .. 1ospondent4 

iicuios ofdJciiient 	Anox.Nàage No. - 

1.*t - Application 	 1 to 10 

 AdvorsO communication 

dated 29.50 20() 	 A/1 	ii 

 Circular dated 11.5.88 	 A/2 0 . 	 12 & 13 

40  Circular dated 24.1.94 	 A/30 	14 to ]!'Z 

5 Applicant's repre sentat ion 

dated 1406.2000 	 /4 

6•  Chief Electrical Engineer's 

letter dated 14.7.2000 rojo. 

cting the ropresontation 	 A/S 	0,20 

79  Applicant' s appeal to the 

General Manager dated 

2.112000. 	 A/6 

8. Applicant's reminder appeal 

dated 250 9.2001. 	 A/7 	2t 

8ignatuxè of the app1icant 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GDWAR1T I B12C H :: GUWAH1T I. 

( An application  under section of the A.T.Let ) 

., 	..• 

(4 CNTh 

O.A. NO. L1-4cr 2001 

Shri Navayan Br ahma s/o late 

D.N.Brahma, residing in Rly. 

Bungalóv No. tA Adarsha Cplony, 

Miigaofl,GUWahat1ui11.78101 1  ..*Applicant 

I- tIij 

1. The 1kiion of India, represented 

through the Geir.a1 Manager, N.F.R17, 

Maligaon, Gtrwahatiu11. 781011 

2 The General Manager, N.F.RailWaY, 

Maligaon, Guwahati-'11 0781011. 

30  The. Chief Personr1 Officer, N.F.Rly, 

Maltgaofl QuwahatiU.7820 119 

•The chief Electrical Engineer, 

Ra±1W, Maligaonq Guwaiati119781013 . 

50  The Deputy Chief Electrical FAgineoVi #( 

NJRailV ay,Ma1igaon,GuWahati'.11.78l&. 

Respondeflt3 

ulat's of the order a2ainSt 1I1 All  

picatioi 	mad: 

(i) Lsttor No ErICoN/20(0)i61; dated 29tho May 

Contd •1 p/2. 
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(29th May) 2000 coinmunicatio9 the adverse roniarks in 

H 	the annual confidential report for the year ending 

31.3.2000o  issued by Respondent No.4. (Annoxuro Al, ) 

(ii). 	Letter No.EWCON/20(0)/63 dated 14.7.2000 1* 

disposing the roprosentation of the applicant against 

the adverse remarks. ( AirncxuZ10 W5 ). 

2 Jurlsdictiton of the fribunI. 

The applicant submits that the subject matter of 

the application is within the 3urisdiction of the 

Hon'blc Tribnnal. 

Uxitgtjo*i 

That the applicant submits thaa he could not 

submit the application within the prescribed period 

of limitation as he preferred an appeal to the 

General Manager ,N•F•Railway,Maligaofl against the 

decision of the Chief KLoctrical EngineorN.FRailway 

(Respondent No4 ) and per sued the sio with rcmtndor. 

The applicant has filed a Misc, petit ion for condonam  

tion of the delay in filing this application before 

the Hon' bic Tribuna1 

Faóts of the casoi 

4,1 That the applicant is a citizen of India and 

is there fore entitled to the rights and priveleges 

gurantcod to the citizen of India. 

At 

4,2 That the applicant is at present workingf Divisional 

Electrical Engineer/Con, N.F.railway and is posted at 

Contd ...P/3 
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Maligaon. 

That, during the year conunoncing from 1st of 

April 1999 nd ending on 31st of March 2000 the 

applicant didnot work more than 47 days in any 

single post and also didnot work under any one 

junior aiministrativo officer so that'none of 

the 3unior administrative officer of the Electrical 

branch could be acquinted with his working to be 

in a position to initiate the annual confidential 

report of the applicant. As such it was only the 

C hiof KLo c tr ic al Enginne t  Respondent Ne4 9  who 

is the head of the Electrical braOh in N.FR1y 

could have initiated the annaal confidential 

report of the applicant for the year 1999.2000. 

4.4 That, vide letter.  No. EWCON/20(0)158 dated 

29.5.2000 the Chief Electrical &gincor,N.F.Rail. 

way, Maligaofl (Respordorit No.4 ) communicated to 

the applicant the adverse remarks recorded in 

**z the anuu.al confidential report of the appli.-

cant in respect of the year ending on 31 93.2000. 

L copy of the letter dated 29 0 5.2000 

communicating the adverse romarksis 

annexed as AnnOXLu?O A/i. 

4•5 That, provision for writing the Annual ConfidoD' 

tial report for the railway servants  have boon mado 

in the Indian Railway Establishment Code 1 Vol.1,19?1, 

a statutory rulepmed by the president of India 

under Article 39 Of 
the Constitution of India . 

Rule 1608 to 1610 provideS how to write the annual 

Cntd •94pJ40 
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confidential report. Rule 1608 of the Indian Railway 

Establishment Code Vol. I provides that a gazetted 

Railway Servant shall not be ordinarily given an unfa. 

voLUablo confidential report before an opportunity has 

boon taken profox ably in a personal interview or by 

a personal letter pointing to him direction in which 

his work has been unsatisfactory or faults of char am 

cter or mpm't temperament which requires to be 

remedied. If ,inspite of this , there is no improvoin-

ont and an adverse confidontial report bs to be 

made, the facts on which the remarks are xaft based 

should be clearly brought out, Rule 1609 of the said 

Indian Railway Establishment Code provides that as a 

general rule, in no eircumstances s  a gazetted railway 

servant be kept in ignorance for any length of time 

that his superiors,aftor sufficient exporionco of 

his work, are dissatisfied with 	him. 

4,6 That, the Chief personnel Officer, N.F.RailVOY 

vide circular Not  M*V* WCON/54/Pt.III dated 

11.5.88 issuod,intor.a1ia, for following the provis 

sbus of rule 1608 in writing confidential reports, 

A copy of the circular dated 11.50 88 

is annexed as &nnoxure A/2 0  

/ 4,7 That, the General Manager(P) ,N.F.Rail1aY, Mali.. 

7' 	gaon,vido circular No. E/51/Z'CON/IV dated 24,1.94 

instructed that adverse entries at the end of the 

year should not be automatic as a matter of JVIK 

rouzç. The reporting officor,from time to time, 

during the reporting year review the working of 

Contd • ,p/5, 
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of staff working under him and if it is found that 

lila working is not upto the mark and requires improvem 

mont in any areas, he should be invariably be given 

written warnings which must be got acknowledged. If 

at the end of the year it is found that his Workings 

has vonsider ably Improved the reporting authority may 

not takQ cognisanco of such warnings if however the 

overall par formanco of the staff concerned to be 

reported upon has not improved the warning already 

given may be kept as base report to avoid complaints 

that during the year he had never been warned /reprimao 

ndod to improve himself and suddenly the adverse remarks 

have appeared in the confidential report. It was also t 

instructed that the adverse remarks recorded in the 

confidential report Is to be communicated along with 

the substance of the favourable reports of the review 

author ity. 

A copy of the circular dated 

24.1.94 is annexed as &nnexuro W30 

40 8 /hat, neither any warnings or reprimand Was ever 

coyR1nicatod to the applicant before recording the advo- 

report recorded in the annual confidential report 

for the year ending 31,3 0 2000. The Upplicant,  was never 

given any indication that his superior officos were 

dissatisfied with his workings • The applicant also 

was not communicated any adverse remarks earlier. 

4,9 	That, the applicant preferred a representation 

to the Chief Electrical Engineer ,NJ.RailWay, Maligaofl 

Contd •,p/6, 
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(Rospondent No.4) in respect of the adverse remarks on 

14.6.2000. 

A1 copy of the said roprosentation dated 

14069 2000 is annexed as Annoxure A/49  

40 10 	That, the Deputy Chief Electrical Enginoor/HQ 

(Respondent No.8) for Chief Electrical Engineer, NJ. 

Railway 	cotmuunicatod the decision of the 

competant authorIty rejoctin the ap representation 

and upholding the adverse remarks vide letter No. Ei,/CON/ 

20(0)183 dated 14.7.2000. 

A copy of the said letter dated 14.7.2000 

is annexed as aLnncxuro A/5. 

46 11 	That against the rejection of his •roproson' 

tation,in respect of adverse remazks,as communicated 

under letter No. EWCON/20(0)/83 dated 14 07,2000 the 

applicant preferred an appeal to the General Manager 

NJ.RailWay, Maligaon on 7.1102000 and as no response 

wasiocoivod the applicant agin submitted another 

appeal to the General. Manager ,LF.RaillWaY on 25.9.2001. 

Both these appeals were submitted through proper channel. 

Copies of those two appeals dated 

7,l3..2000&25.9.2001 are annexed 

as Annoxuro A/6 & A/7 respectively. 

4.12 	That, the Chief Electrical Englnoer(Rospdt.NO. 4) 

vido letter No. Er4CON/20(0)/185 dated 12.11.2001 11 

informed the applicant that accepting authorities 

rcmoxks on the applicant's representation has already 

been communicated vido letter No. EIJCON/20(0)/83 dated 

14.7.2000. 

- 

j0 Contd ••11P/7. 



5. 	2.rogUds forjeltoi : 

50 1 	That the annual confidential reports of the 

applicant for the year has bean initiated by an officer 

under whom the app11cantJ only about 28 days and there-

fore no sufficient time to makx any opinion about the 

habits and working of the applicant 	- 

5,2 	That the adverse remarks recorded in the 

annual confidential report of the applicant for the 
4. 

19992000 is violative of the instructions issued 

by the General Manager in circular No.E/5/1/CON/Pt.IV 

dated 241094 as no warning was issued to the applicant 

as is required to be issued before recording adverse 

remarks, under instructions mentioned above. 

5,3 	That the adverse remarks were recorded In the 

annual confidential reports of. the applicant pertaining 

to the year 19992O00 violating the provisions of rule 

1608 to 1610 of the Indian Railway ExtablishmOnt Code 

Vol.1 (1971 edition), 

5 u 4 	That no instances to substantiate the adverse 

remarks have boon stated by the.roporting officer as 

is required to be given under . law laid down by the 

Hon'blo Supreme Court of India in respect Of recording 

adverse remarks in confidential reports. 

5• 5 	That the adverse remarks are onl7 of general 

nature without any basis as no such remarks over 

appeared in the annual confidential reports of the 

applicant in any earlier occassio*. 

Contd .,.P/8. 



6. 	FWPFA. - 	
IP 	

i 

The applicant filed a representation to the 

Chief Electrical Engineer, N *..p*Railvayj  Má].igon 0* 

340 8.2000 which was rejected on 14.7.2000 agaInst 

which the applicant filed appeal to the general 

Nanager, N.F,RailhlaY on7.1l2O00 and reminders on 

25.9.2001 without any relief. 

7,  But  1CQS of zralaul.QaRWOatton JX-anX : 

The applicant submits that he has not filed 

any app].icatiofl/SUit/ writ petition in any Tribunal 

or any court nor any such applicatiofl/SUit/1Yit petia 

tion is pending before I ny Tribunal or any court in 

the subject matter of this application. 

So 	 sauzhts 

iJndor the circumstanCes stated in the appli. 

Cation the applicant liumb].y prays to the Lordships 

of the Tribunal to be peasod to: 

a1t for the records and after hearing 

the parties set aside the adverse 

remarks communicated to the app3-ia3arlt 

under lottc.0N/20(1L 

d95O (Añnexure A/i) and 

the letter No.EWCON/20(0)/83 dated 

14.7.200 ( LnnxurO 	and to 

direct the respondents to correct 

the records according].7 and or such 

other orders as the Lordships of 

the Ibn' ble Tribunal deem fit , 

eontd • P/9. 

& 



19. 

And for this ct of kindness the applicant as 

duty bound shall always pray, 

90 	Intorl,m rel1of: 

NIL 

10, 	 the ncn: 

Indian postal Ordor No & 790 ,. - 

dated Ib.lt,C( for Rs 

is enclosd. 
I 

11. List of enclosures: 

As in index. 

Contd ...P/]O. 



laerlrjAr  

AMIOM 

VR I_LI. 	TJ.QJ 

I, shri Naxayan Brahma son of late D.K.Brahfla, 

aged about 55 ycars,rosiding in Railway Bungalow No 

42 A Adarsha co1on7 )laligaoIl doherGbl verify that 

the statements made in para 3 94.1 to 404 and 48 to 

4,12 are true to my knowledge and those made in 

paras 4,5 to 4.7 arc true to my information which 

I bolievo to be true and the rest  aTo my humble 

submissions before the Hon'b].O Tribunal and I have 

not suprossod any material facts. 

And I sign this verification on this I L(114a1 

of December 2o1. 

Date I4 /Z.( ( 

p1aceGuwahati 

SignatuTOOOf the applicant. 

H 

• • .• • S. S ,S I ,• 

\ 
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campgai 

NO .ELfCO/2O(0) 

Office of the 
Chief Electrical Engineer 

Maligaon 

Dated*-1  29th May,'2000 

Shri N. Brehm, 
DER/D9S 
r .P.Railway. 

THROR3Hs DY.CMJ3/DB 

 

Sub; "Advôrée renar1s on the AnUa1 Confi dinti al 
Report for the year ended 313. 

.4. 

I Ad ieks­e roxia±ks a ao iidii* our 	for 
L.— the year endcd 313o000 9  is reproduced belows- 

	

part. 	Tiskr1et n4ge Spific 
cozt on U) level of knowledge of 
'unctiors (ii) related instructions; 

	

c 	and..thoir. .appliCation.. -- 	 - 

" (i) Levélof knowledge of function 
I 	is not'adequate.- 

• 	-9f, 	\ ( ii) Ude 	cut 	instruàtions 
• 	 but sincererity of application 

C1kifl9" )  

elz( 

2 •• Pleas& ackn616dg receipt of t i letier on 
the extra copy enclosed. which should be returnd to 
thjs officeatieok's ti...tid any representation 
against this should be made within a month from the ( 
dateof receipt of thIs ltter.. 

Enc los One. .e 4r copy of .this 
letter (to be returned 
duly acknowledged.) 	 / 

( B1DLJGRIYAL 
GIEF—ELECTRICAL B4GIN EER 

N .F.RAILWAY: $ MALIGA. 

• •O I 

j. 	tta. 



1 

.Ge'ral Manage 
• N • F .R1y/ML.  

• 'R  

No ,E/54/CON/P .111 	 . 	hr.' 

• 	 . 

Td  
All Heads of Department. 	.. ... 	.. 	 j,c 	•: 

• 	••i_•,• 	.5. 	, 

Sub:- COMMUNICATION OF ADVEISE CONFflNTIAL' 
REPORTS. 	 ' 5 

It was decided in the 49th.PNM meet1ng at Item 26 to' 
reiterate the extent instructions regarding communication .pf: 
adverse remarks in the confidential reports to the staff 
concerned. 	-, 	- 	 .. ..• ,. 

	. 	. 	 •.. 	. i 
.4. . 	• 2. 	In this, connection théinstruction of;the Railway 1 Boa 

contained in para-IV of theiiletter;No.E55cR 3 3 dt.9-8 
corTmlunicated 
are reproduced below  
IS (Iv) Communication of adverse remarks: 

On the question whether adverse entries iconfidenial, 
reports should be communicated to the employee,one view i4 
the 'unpleasantness' likely tobe causd  by' the con'u'ntfrzicatio, 
adverse entries would tend to discourage the reportng..Qffic 
from expressing their opinion freely and frankly, the ópqs1 
view is that failure to communicate adverse entriesrnay eriab, 
unscrupulous reporting officers seriously. to inj ure the pros] 
of an employee wham they dislike and that itis unfairto.th 
employee to deny' his pronotion on account oft d efects,ofAwhic1 
may well be unaware, and which he could h.ayé removed had he1 
informed of them. QuJ3te apart from the point of view,ofl ., the 
employee himself, it is evidently intheinterest:ofthe,sta' 
that every employee should know what his •efect ae bow ,  
can remove them. Different solutions havebeeri tried at,.dlf.fi 
times to resolve this conflict. As, a result çf experienceit 
considered that the beat result will only be.achieved.i,f eve 
reporting officer is made conscious offactthat it'.,is.. tdi 
not only to make an objective assessment"af.,hissubordTnàtes 
work and qualities, but also to see that hegives..to:hfs[sub 
dinates at all times the necessary advice quidanco and assis 1  
to correct their faults and deficiencies. If.thispaoftbj 
Reporting Officer's duty has been properly perforthed, ther.é 

I .

be no difficulty about recording adverse entries,_because".' ,.-th4.  
would only refer to defects which have .persi sted despit. .thé 
Reporting Officer's efforts to have'themêonnected.;Accqrin< 
in mentioning onlyfaults or defects in epoj 
Officer should also give an indication what'effortshehasm 
by guidance, adxnition, etc. to. get 
what results. Every such entry 'after it:is,cpnfirmed,byhe1 
superior officer should normally be commüniàted 'to the o U i 
concerned either verbally or in writing considering the n'atu 
the remarks and the personality and the record of the .óff1c 
and the fact of such communication recorded in the report:J.'t 
It should,however, be open to the Superior officer. to whom'tJ 
remarks of the Reporting Officer are put up for acceptance t 
decide that the report need not be namemm so:communicated.Wh 
the Superior officer so decides, a specific order tothis ef 
should be recorded by him". ' 

Contd.. ,.2... ; 

• 	 . 	 H' 

1. 	. . 

S 	 •'. 



L 

.1/2 
• 	-2- 

12211 
) 

2_Vs - - 

3. 	Further to the above, instruction on the above subject 
communicsted under this office Conf dl. leeter No.E/54/Cofl 
Pt.IJ dt. 74-12-63 may also be kept in view with regard to 
communicating the adverse report. 

4e 	It has been brought to the notice of this office that some 
Reporting Officers are submitting Confidential Reports without ah za :. 
observing the procedures as enumerated above and the provisiOns .: 
of Rule 1600 RI. It is clarified that where adverse remarks are -: 

recorded'in Conf dl. reports without observing the above procedure, 
these remarks may have to be expunged and as such, the Reporting 	: 4.? 
Of ficers are advised to ensure that the above instructions are 
adhered to before recording adverse remarks,if any. 

S. 	Bd's further instructions contained in their letter No. 
E(NG)II/78/CR2 dt.10-11-78 circulated under this office letter 
No.E/54/Cofl Pt.III dt. 9-4-79 are as under: :,:.. 

All adverse remarks in the Confidential Reports of Railway 
servants, both on performance as well as on basic qualities and . :. 

potenial, should be communicated along with a mention of good .. 
points within one month of their being recorded. The communication ,. 	 •:j 
should be in writing. and a record to that effect should be kept 
in the CR elossier of the Railway servants concerned. 

Only one representation against adverse remarks(including 	' 
reference towarning 	or commUnication of the displeasure of the 	.. 
Railway Adiun. or 'reprimands' which are recorded in the confiden- 
tial report of the Railway servant) should be allowed within one 
month of theircommunication. While communicating the adverse 	. '• 

	

. 	. 

. 	.. 	/ remarks to the Railway servant concerned, this time limit should 
be brought to his notice. 	 . .. 	 .. 

All representations against adverse remarks shoutd be . 	.. 
decided expeditiously by the competent authoriyand in any casep 
within three months from the date of subniissidfl of the represent- 
tion. Adverse remarks shouldnot be deemed as operation, if any 	. 
representation filed 	within the prescribed limit is pending. If 
no representation is made within the prescribed time, or once this 
has been finally disposed of, there would be no further bar to . 	 . 

taking notice of the adverse entries. . : 

No appeal against the rejection of the representation 
be alloed six months after such rejection.' r4 

1egarding para(iii) above, it may he noted that the t 

communication of Adverse remarks. should be done by the accepting. 
authority within one month of the acceptance of the confidential rY 

iS report. 	 . 

Any remarks describing as'Average' eithez the performance 
or any other quality of the railway servant should not be treated h 
as an Adverse Remarks. 	 • 	. 	 . 	 S 	• • 

Adverse remarks regarding 'Integrity' 
should not be communicated to the employee  

.5 •'.•:• 
in Section-Il 
under any circumstanceso 

Sd/- 	• . 
SPS tThin) 

C PO/T(M 
N.F.Ftly/MLG. 

.•- % 

,. 
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CdNFIDENrIAL 	 . 	
OFfjc 	6f th 	. _1 	 Genci al 	lnlger , Pe r soI,hel , 	. 	. . .. .. 	. 	

Nor theast Frori I: i 	r Ra ilway ,. • 	 . : 

	

Mal i goon , Guwahal 1 /781 011 	 I  ' 

4o r/54, t/Con/p iv 	 Dated January 	194 

Al 1 	P-11 	 I 

All Dist 	& 	
stt Ou1ices ot NOfl1vnsdeo1fices, 	 iV A1l Si t)PO/DPO, 	 ' 

M 
 

fl Cohi r ol 1 ii
.
a 0 f r, i 	r sof RI>' Schools/wJpScJJpj 	 I 

I.MG aucl 'UP(3 	MI_G . • 	 ... 
Al 1 Pr i tic 1 I)al S , R I y 	School /S(U3 , NJI , AP D 1 MLG LMÜ , TSI , 	

f 
I3PB, 111Vp/1 

All I)y.CPOs 	SPOs, AOsi i - .i 	 ice 	 . 	' 	. 	. 	• 
Nr Railway 

Re:WrjLjn g oiCR s 	en1oi'i of warnirig 	 .., 
Co:nifluniaLjo,i.of adverse ioinarks 	nd 
fi nal i sd Li o 	Lhb I 	Lc'. 	 . '1 	 . 	 --...._...., 	-- 

Re I 	Ihi s 0111 ( 	Circular L ci t 	No s 	F/b1/ 
.Con/PF. Ill 	dated. 28-07--81., 20-07-83; 	 '. 13 	 l60-8, U-05-88 êL 

.. ....................,,,.' ........... 

	

IL is obse i veci in many cases tha L c bri i dent 1 al 	repor Is on 	Class III staff are not bing writlpn as 	p e r prQcedure dud 	in pi OSt ibed L me limit, causiny inordina 	deldy 	in final i sat ion 	of 	l cc Li oll/protno t ion c Ic 	Tot Ii nal 1 se 	t h e onlideni ldl 	ReporL 	on all eligible s tall 	in 	lime, 	tthe fol 	Ii 1 lowl'J lmportdnt poiiit 	reltetafed again for inforri,a 
Li0fl,9Uidarico and necessary 	etioti of all colu.ernied 
J 	lhe 	ConI idiit il i c pon I 	cii al I 	l ii ibi 	t off 	shoUl d be 	litial ied wilhio th 	Limd fidine glien by GM/CPo 	to 

I
a v o i d  noidinaL e elDy finaisaLion of COleLt 1011/pt Ontot loll CtC ' 

IL 	has com 	tothe itot ice that in a few' ' cases, 'aftr 
the ih1[j2Ijo1 of :oniideiiial repor,t 	th 	confjdentfal 	

., 
report 	not beet, rev iCed'/acceI)ted by 	the 	high. 	. 

	

er 	
. 

) 	. 	 uJ.qrity. 	. 	 . 	 . 	 . . 

 e rena k s a 'r c re c o tded - w i thou L lol 1 b w i ng the 1 aid d,own . procedure f o r recording the adverse 	remarks  should b 	noted that adverse eniries at Lhe cue o1 T!TT'- 	. I y 	ionlTTotb 	
iLIii7 	 I 

iniates, 	who 	wi l'l 	be 	. 	
-L 

injtjatjiiq the CRs must, from time •to time, during. 'ihe IeporLjijg year, should review the wbrkinig of the 	staff 	 . 	
. .... wOl 	iii'J 	'irl(li I 	liii 	'111(1 	il 	it 	i 	lound 	Lii ii 	1 - 113 	WIn I tiol 	'Iplo Lie iiii Ic 	i:id he i equit éc imp, OVCInOIIL 	in ally 	

H 
a r e a s, 	he s I,oul d i n va' r ably bi 91vc1 wr i tenwat nings 
iic.h 	 got ac 	 by the 	 If at 	the • 	-, . . end 	of 	the 	y e a r 	it-iS 	found 	that . the 	staff 	has 	 : con idol biy 	riot oved the repo, tin9 aULhor 1 Ly may 	not 	

, 	 $ 
LI  take 	cogiisilice 	of such warnings arid call give 	him 	a 	 t good i epo t as i e,  wan tattled on his oven dli prFotmancr 	 I 

I 	 I' 



I 

/ - 

If, 	however 	the 	overall performance 	of 	the 	s t a f f concerned 	to 	be 	reported 	upon 	has 	not 
improved 	the adverse remarks can be 	recorded against 
the 	relcvant i teins of the CRs for which 	the 'warni's 
already 	;'iven 	to 	the staff keeping a 	copy 	of 	such 
warning as a base report to avoid any complaints 	from 
the 	stall 	that 	during the year 	he 	haci 	n e v e r 	been 
warrled/reprjtnatided to improveiinsel F a n d suddenly 	the 
adverse 	remarks have appeared in the CR, which is not 
desirable. (Authority 	hoard's letter No.E(NG)1-81/CR-8 
dated 31.8,81/27,981 circulated under 	Gt4/P/Ilal igaon's 
letter 	Ho.E/5/Co/p/11I dated 3.1 11.81).A copy of 	the 
same is cicjairl attached for ready reference. 

	

1. 	The 	adverse 	remarks 	r e c o r d e d 	in 	the 	confidential 
reports of s Lalf should be communicated along with 	the 
substance 	of•te favourable remarks by 	the 	Reviewing 
autitori ty 	or 	any 	other authority 	specified 	by 	the 
General 	Manager in this behalf within a period of 	one 
month of acceptance of the confidential report, keeping 
a 	copy of such coininuni cati on in the CR fol der 	of 	t h e 
stall concerned without di'sci osing the identity of 	the 
officer 	flaking 	the adverse remarks as per para .8 	of 
Master 	Circtlar 	No. 	28 	circulated 	under 	this 
office 	letLer 	N6. 	E195-G/2-28/ 	(MS)/ 	(C)/B 	dated 
18.3.93circulated to all concerned, 

While 	communicating 	the adverse 	remarks, 	the 	s t a f f 
conc:ernied 	should 	be given a month's 	time 	to 	submit 
appeal/representio, 	II anyappeal/represeritat ion 	is 
received within the prescribed time limit of one month, 
such' appeal/represenajon should be final i s e d by 	t h e 
competent authority i.e. normally the auth,rity next 
above the Reviewing authority within 3 months from the 

daLe of submission of' appeal/rpresentatjon. The 
competent, authority inconsusltatjon with the Repàrting 
and/or Raviewing authority, if such consultation is 
necessary, 	should 'consider 	t h e 	appeal./repres,ent,,,t ion 
and pas orders on the reprcsei'it,ol ion either 	expunging 
the 	adverse/critical remarks in Loto, toning down 	the 
adverse/critical 	remarks or rejecting the 	representa- 
tion. Pending final disposal of the representation, 	if 
submitted within the prescribed time limit, the adverse 
remarks should not be treated as 	operative 	for 	the 
purpose o 	any consideration including promotion. If no 
representati on/appeal 	has been submi tted, there is 	no 
bar 	to 	the adverse remarks being' taken note 	of. 	The 
orders passed on the r.dptèsentatiort shall be final 	and 
the staff concerned should be informed suitably of 	the 
ecision keeping a copy of the order in his CR folder. 

	

5. 	As 	per 	para 5.2 of 'laster Circular 	No.28 	circulated 
under 	this office letter dated 18..93 	quoted 	above, 
the 	con1idehtii reports on rai Iway stall 	working 	in 
scale 	bel ow 	Rs.i600-2660/- , should 	be 	mit lated 	by 
supervisors working in scal e °  Rs . 2000-3200/- a n d 	above. 
For 	those workding -in' scale' Rs. 1600-2660/- and 	above, 
the report should be ir,iiated bya gazetted offir,pr 

b 

2 



	

4 ' 	

3 ? 

t• 	II 	I ( Q1 	tI 	Stcr Iri 	.1 1 	o I 	I 	( R 	4) I 4 icIi  J 	
I I 1 I e, (j 	Ot 	I lie 	t a I I 	uni 1< utj 	i u 	 P 	1O?( 
dIic 	a()rJ 	Shou hi 	hc 	ini i 	t,i 	 br 

cr 	L1 nte 	t. 	1lcEr coticrned 
direct tinder a UJ.}lO9/Dflhj/Ilflt3 
h e 11111 	fcul l()tii(l 	sriiptt1o'sl,, 

/ To 	faci I tate 	SUhflMS,1ijfl oF cOflf 4idpntia 	pp,gr 
I ime, 	the he ye) of dcCptdU(.p is aoiin 
iOut gui dance 

7.1 	Sen ior 	Scale 	flff icer 	 I''.r.sI:aN.;p,)t 	i 
)s 1400-204 	or 
s imi far .:' 

	

$ 	' 	 . fleadquartei'.s 	a'n 
i y  1 s 1 nti sj tkti tt s 

/ / 	l)i Heads of Depirrm'rtt 	 ti thereis.$ .no 
off i(:er 	and.rev ii 
marie 	b; ' 
torkinq d.irtct;y, 
a .Jfl qradeoff ic.è 

I 3 	Ilufl/flflR)1/URU 	 0 r, 	stiff  

ji 
/11 	PHriU/HUfl/I))II,flJ)1 	 I rZ.ctjlto 

titrectl 	attçlie 
t;h(?.m, 	and;': . 

. 	PllOO/DRIi/:tOI)/.flt)tl1t1 
tc .  

authr,ir i't:j , 
liii t:i ated 
a: 	Iii's 	1 e v e  

8. 

 

The 	above 	instruct ions ma 	1< iniJipbe 'roug)1t 
not ice 	of ill concerned so that th't e my riot 
m,kt.inderstanidji,q 'f':'r '  iii it lat ing/re'vleu i;ig/accept;i 
c o ti f i d e n t i a F. reports on stiff, 	ivfng more 
to I lowing 	the 	1 r cicetiut o laid dnini fit 	i ecord 
adverse 	rem irks, common i cat ion of t'advere remarks 
tinalisatinu of appca1/t(prptsri1ati 3 oI1 etc 

• 	9. 	Pfl./CA/CSs in each depar'tment/d iv.is ion/un I tsh'o'u Ud 
m a d e 	re spons ib le 	f o r 	br mu mu tties p 	pci ints 	to 
not; i c. of the concerned off I c e r s befre 'the 	n m ti 

COoifident i a 1 Repor t, starts ev r 	tear 

D(: fi 	ah  

• 	0 	
., 	 ' 

,r& 	 1 

'•1 



Copy 	 t3c'ard's 	letter 	No.E(G)I-81-Ct 	daled 

' circulte 	un d e r G1i/P/H.il içjaons iel:ter  

O
p dated 3.l..1, 

• 	Suit: Uriting of confidential reports 	i'lenrion 	of 

warn intijs t:hetie in - 

ft 	copy o 	the off ice memorandum 	No.2 101,1/1/81/Est (ft 

dal:ed E6.1 race ived from Ministry of ltom 	flHsairs (Depart 
nient ut Personnel and fldministrt tue Raftirnis) on l.tie above 

sul,j P-cl: is sent: herewitji. The in:structHons conta iiied there iii 
sha I apply to all concerned. 

P itase ackiiow ladje receipt. 

Sill- 0 0 flgarwa I, 
JtJ)ire.ct:or,EStablishmeflt, 

0 	
Pa i tway Uo.ard/fIei t)a liii 

Copy of Ministry of. Home hf 	irs t OM No.21O11/i/1-Estt(H) of 

S u b : 11r itiu 	of c.onf idential rapot'tS - Iiitit tOil of w a r n inns 

t:hei' ein. 

the undersigned is d irect:ed to say that 	uet ions 	have 

been raised f 2 oni time to time regarding the stage at whirh a 

ment; iou 	about 	warn ings, 	adnionhl: ions 	repr jinands 	etc. 

administered 	in 	the course of normal day to 	day 	work 	by 

suparv isor off icers should be nient: toned in the. 	Coni ideritial 

report 	of the officIal to whom the kiarilinj, reprimand 	etc. 

h a s 	been adin in is tererl . fls there seems to be sonic 	dOlil) t: 	in. 

this 	regard 	the 	position is claritied 	n 	the 	'following 

paragraph. 	 '• 

ihere 	may tie occasions when a supervisor 	o'(i'icer 	may 

I mi 	it 	necessary to critic isa 	dv,erseiy the 	work 	of 	an 

officer wink tug under him cr he in 	call for an 	explai'iat:ion 

for 	some 	act 	of omiss ion oi 	comm iss ion 	and 	tak tug 	all 

ciriunistiiices 	into conirterat i Ofl it hay he Idt ANat 	while 

ihe 	aItt:r is not seri',Us enougir to just ifythe. 	lit 	ion 

of 	the 	'lormal 	punishment: of censure 	it. 	cat is 	for 	
some 

Forai 	action 	,.sch 	as •, the 	co,uniuiiicat ion 	of 	a 	written 

rdininit ion 	or,  	raprin'aiul. 	l(iere 	such 	a 

uarnhRg/dLspl,eaure/I'ep11n11 	i 	isued 	i 	sttoult.i be placed 

j 	 I 1 tie of the oil icn concerned, lit the end of 

t h e 	year 	(or teriod of reptrt) , t h e 	'epurt lug 	authority1 

while . writing the contdenti.aI report of the officer, may. 

dec ide not tn make a i- a feretice. in the ce.nf i.i?tIl: ia I report to 

the barfliflg/diSPleaSU /repr4maIUIS, if 1  in the op in ion' o 

ttt author iti, the performance 
 

I 	 ) 

after the Issue of the wruin 	r diSplt'.!O 	i 	rein iiii 

as 	the 	case 	may 	has 	itpru'ed 	 OL 

sat isfactory. U 	iinwnr 	t:iie rti'PV1.klt9 	 OJJ1U D 
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Ins ion 	that 	despite 	the wai 	uiilQ/,J repriri,J 	a 	the 	case 	ma 	be, 	in 	the 	relevant Part 	III ci' luinn 	in of 	the 	forffl 	of 	con -f ident 	ia I rel)ort 	re latinq 	to - 	 --- •Ses5Ij,frpt 	hi 	the 	Report inrj 	Off icer, 

	

nd, 	in 	that 	case, tcvt1 , 	c 	r:ip 	warn inq/,J jp Ieasure/rppr imand 	referred to 	in report 	Should 	be 	placed 	i1i 	the 	CR 	doss ler ;,s 	anhit'xurp 	to 	the. 	confIrierilia I repr 	for 	the 	re ievan per iil. 	The 	adverse 	rii1arks 	shobd 	a iso 	be 'conve, officer tu 	the anti 	his 	represpnrtI1, 	jr 	ansi, 	agajn 	the d i 	 off 	In same accvrdaiice 	w I th 	the 	procedure 	laid 	down 	in (hp, 	insti'u, -  ions 	issue'j 	in this 	reqr,j 

3. 	Mlnjgti-, 	of 	Flilarice 	etc. 	are 	t'equestpd 	to 	hr1ri ah)nvp 	C lar ii icat Irs 	to 	 the 9 the 	not ice 	Of 	all 	the 	
admiflj3tratjVo 	- 

aul.hc,r It ie 	under 	their 	control - 	 - 
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(CONFIDENT IMI) 

/ 

To 	- 
Tho Chicq U,eotiicul Engineer 

Sub i.. Adverse remarks on ACR for 
the year onded 31-3-2000. 

vour .L/N.E1../CON/2O(0)/5$ 
dt.29-5-2000. 	 - 

1 hv handod ovø the charges of SEE/HQ on 2I-499' 
to Shri n.Garkar. Than I worked for 45 days in leave 
vacanCy under DY.CEi/C0t. After that X was either On 

làvo or sick for whole 1, anr  except for a fewdays werkad 
at NJP... At a stretch I did not work for more than 45 :diyi 
under any of ficor dur.tncj the year 1999.2000. 

In the above circumstances, 'Who' and 'How' some me. 
has øvaluatod locking of my knowledge and function LI: 
beyond my imagination. Whoever has done he did it being 
motivated by wrong intention. Whether he is eligible or 
not may p!CaE!0 be chocked. His remarks against bothh the 
pint (1) & (II) ero not agreeable. I em proud of my 
knowledge and can soy that I did not do any mieteke. 

Thanking you, 

Dated, Haligcon, 
the 14th Juno,iOflO. 

Yours faithfully, 

(;L Br4$a) 
DZE/ DBWS 

I- 
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0 
CONFIDETFIAL 

No. EL/CON/20(0)/53 

tSri N. Brahmo, 
DEE/DBWS, 
NP RAILWAY 

Office of the 
Chief Electrical Engineer 
NP Railway,Maligaon. 

Dated : 14.07.2000. 

Sub I Your representation dated 14th June, 2000 
regarding adverse remarks on the ACR for 
the year ended 31.03.2000. 

Your representation dated 14.06.2000 against 
adverse remarks on t he ACR for the year ended 31 • 03.2000 
has been careEully considered by the Competent Authority. 
The Competent Auhority has given his decision as under :- 

11  Your representation dated 14.06.2000 has been 
considered. It isbserved that you have not submitted 
any resonable exp1tion for the adverse remarks to enable 
considering any change in these remarks. Your performance 
has been judged by the Reporting officer based on the period 
you were on the worcing post. The remarks remain unchanged." 

( B. t1ZARIKA 
Dy. CEE/HQ 

f or Chief Electrical  

Copy to : PS/GM- for,  information 

for Chief Electrical Engineer. 

b 3  
,. 
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To, 	 N.Brahtna, 
The General Manager, 	 DEEIDBWS, 
N.F.Rly. Maligaon. 	 Dated: 7.11.2000. 

(Through proper channel) 
Sir, 

Sub:- ACR for 1999-2000. 

Ref:- CEE/MLG's L/No.EJJCON/20(0)183 dt. 14.7.2000. 

The following few lines of my grievances are laid down before you for your 
kind and sympathetic consideration please. 

That, the adverse remarks on CR communicated to inc by CEE/1ll..G on 
14.7.2000 is not impartial. The allegation is a personal out barst of views, lithe 
fault was actual, ut should have been clearly mentioned. I have never committed 
such mistake for which my peiformance can be down graded. 

My superior officers never communicated their warning, charge sheet or 
displeasure to me. I am surpresed to see that all on a sudden my performance 
has been dropped. 

The period of working in CEE's office is very small. It was only 28 days, which 
is not enough for initiating my CR. The working periods of the year furnished 
below. 

1.4.99 to 28.4.99 SEE/HQ 
28.4.99 to 13.6.99 IEE/CON 
14.6.99 to 26.7.99 LAP for cadre adjust. 
27.7. 99 to 7.8.99 Sick for cadre adjust. 
8.8.99 to 22.9.99 DEE/NW. 
23.9.99 to 27.1.2000 sick 
28.1.2000 to 3 1.3.2000 waiting for posting. 

The adverse remarks on my CR without any fault has caused severe damage to 
the working spirit of mine. It is vindictive and not for the interest of the Ply. 

I would, therefore, request your honour kindly look üito the matter and take 
necessary actIon, so that I can get proper justice from the Rly. Administration. 

With regards. 

Yours faithfully,. 

• (N. Bra4 
DEE/D' S. 
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To, 	 N.Brahrna, 
The General Manager, 	 DEE/CON/MLG 
N.F.Rly. Maligaon. 	 Dated: 25.9.2001. 

(Through proper channel) 
Sir, 

Sub:- Adverse remarks on CR (1999-2000). 

Ref- My appeal dated 7.11.2000. 

I beg to draw your kin(l attention to the following facts for your kind and sympathetic 
consideration please. 

That, the adverse remarks on my CR (99-2000) communicated by CEEIMLG vide his 
L/No.EL/CON/20(0)/83 dl 14.7.2000 is not impartial. So far I have discharged my duties with full 
satisfaction of my superior officers and have never received any warning/displeasure letter from 
them. I am very much suipiised. and it has been very painful to me also that all-on-a sudden how 
my level of knowledge and sincerity to work has been dropped drastically. The following few 
points therefore laid before you for your justice please. 

That the remarks against me in the CR is not specific. The reporting officer did not 
indicate the exact fault of mine, which is required to be rectified. 

That I have worked under him only for 28 days in the reporting period. Whereas, as per 
standing circular, minimum 3 months working is required to initiate CR, 

That no warning, chargesheet, counseling or displeasure has been communicated to me 
before recording the adverse remarks. 

That the reporting officer violated, the provisions rule 1607 to 1610. of the establishment 
codes. 

In view of the above it appears that the evaluation has been done with 'ill motive and out 
of personal grudge for which I am going to suffer for the rest of my service life. In my 
reply, I have already stated that the remarks is not impartial and is not acceptable to rue. 

I would, therefore, request your honour kindly look into this so that I can get proper justice 
from the administration. In this respect I may remind you that my previous appeal dated 
7.11.2000 addressed to you from DI3WS through proper channel has not yet been replied. 
A copy of that letter is enclosed herewith. 

With regards. 

A 

A 
rY 	

Yours faithfully,  


